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(T;F.NTRAI... 411)NINTSTRATIVF TRIFI.)NAL. 	PRI NCTPA.. FRENCH 

oc 61./2004 
MA 60/7004 

New Delhi.., th.i.s the .1.4th day of .1a- r4 	o- 

Hon hl.e Sh Sarnsesh.r .Tha. Member (A) 

.1.. Sh,, R,,Pflahas 
HNo,7A9. Village A. P..0 
Kanjhaal.a, Delhi - 

2.. Sh,, K,,..Ratra 
Flat No. .14-A. Navyug 
Adarsh Apartments 
Vikas Pun..., New flel.hi. - .1.8. 

Appi. icants 
(Applicants in person) 

V F P 	U S 

I.t 

.1. Chief Secretary 
Covt ..of NCT of Delhi. 
Delhi. Sachi.v ..i.aya FRhawan 
New Delhi - I..10 00:2 .. 

:2.. Commi.ssi.oner-cum-Pri.nci.pa.i. Secretary 
(F&S Deptt ..) i3ovt ..of NCT of Delhi. 
K-FR.l.ock, Vi.kas FRhawan.., IP Estate New Delhi, - 2.. 

3. Principal. Secretary (Services)- 
cum-Di.rector (Vi.gi.l.ance) 	ovt.. 
o1 NCT of Delhi.. Sachi.v ..taya Rhawan, 
New Delhi. - 2.. 

Respondents 

C) R. D F P (OPAl . 

MA 60/2004 for joining together i.s allowed.. 

2.. 	Heard the applicants in person who have preferred 

this (IA against the orders of thei.r suspension as passed by 

the 	respondents vi.de 	thei. r No F .1..? (68) /F&S/Vig/200../3..4 

dated 1:2-1.7-2001. in the case of K,,t,,Ratra (applicant No.2) 

and 	F.. 12(68) /F&S/Vi.g/200.1./:3...07 dated ..2-12-200.1. in the case 

f 	Sh.. 	PP. Dahas (applicant 	No ....) 	with prayers that 

respondents be directed to revoke the suspension orders 

pending depart.ment ..1. enqui ry, as the appeR.l of the applicants 

dated 9-5-2.003 i.s pending with them.. The appe ..1. is solely 

related to their request for revocation of s'.spension.. 
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3. 	The matter appears to he limited to whether the 

apiicant,s have been pi.ced under suspension following the 

appropriate rules/instructions on the subject and whether the 

respondents have considered the representations/appeal. made 

by the applicants in the matter and taken an appropriate 

deci.sion 	in the absence of there being any facts avai.lahl.e 

on the suhject, the. appropriate course would he to dispose of 

the present application at the admission stage itself without 

issuing notice to the respondents with directions to them to 

consider the appeal. of the applicants which has al ready been 

pending with them, together with this O. treating it as 

repres 	i entaton of the. applicants, a copy of which sh ....1. he 

made av .....ab.... to them, and to dispose them of by issuing a 

reasoned and speaking order as per law within a period of two 

months from the date of receipt of a copy of thi.s order., Tt 

is directed that the respondents sh ....1. give an audience to 

the applicants before they dispose of the matter as directed 

above so as to ascertain the tij ...1. facts of fp case before 

 
the appropriate orders, as directed above, are issued. 	Tf 	/ 

the grievance of the applicants still. survives, they will. 

have liberty to proceed In the matter as per law,. 

4., 	Thi.s O, thus, stands disposed of i.n terms of the 

above observations/directions. 

(SARA)FSHWAR 'mA) 
MFMFR (A) 

/vi. kas/ 




